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IN THE CENTRAL ADMINISTRATIVE TRIBiJ'NL 
i  

CUTTACK BENCH, CUTTACK 

0. A./T. A No. 	 198 

Applicant (s) 

Versus 

- 	 Respondent (s) 

Sr. No. 

1. 

Order with Signature 

Heard.Adxnit, Issue notice tothe Respondents to 

show cause within four weeks from the date of receipt 

of the notice as to why this application should not 

allowed. Requisjties are said to have keen filed. Office 

to verify and issue. 

Vice.-Cha irman 

Member (Jud.cial) 

Lr.rithiraj filed a memo for withdrawal of Lhe 

ci e on he :iround that the Railway Admini3:ration 

have informed the petitioner vide their letter dated 

5.6.89 that tLey are not in a position to consider the  

re:ceenta:ion befoce them hecae of the rendency of the 

e ,Ue 	n nittd to withdriw thu ci e w14h le :.ve to 

refile the coTe 	if nece:eary 

Vice-.Chiitman 


